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12.03} hrs.

REPRESENTATION OF THE PERO-
PLE (AMENDMENT) BILL*

The Deputy Minister in the Minis-
try of Law (8S8hri Jaganatha Rao):
On behalf of Shri A, K. Sen, I heg
to move for leave to introduce a Bill
further to ameng the Representation
of the People Act, 1850.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Representation of the People Act,
1950.”

The motion was adopted.

Shri Jaganatha Rao: I introduce
the Bill

12.04 hrs.

DEMANDS FOR GRANTS—contd.
MinisTRY oF Foob AND AGRICULTURE
—contd.

Mr. Speaker: The House will re-
sume discussion on the Demands for
Grants under the Ministry of Food
ana Agricuiture, Out of nine hours
allotted, 2 hours 50 minutes have
been taken, and 6 hours 10 minutes
remain. Shri Radhela] Vyas to con-
tinue his speech.

ot IFAie el (afrm) o W
R TZW T AT v 3 ?

Mr, Speaker: Can the Minister sit
for a few more minutes and reply
today? (Interruption).

Several hon. Members: Tomorrow.
Mr. Speaker: All right; tomorrow.

ot swveie et (fasmte)
wew wgEa, & a9 ¥ qF sraseh
ATEAT 4T | WIT § UTAE WS & FHIHIC
oAl ¥ € WO FY WA 9@ 0
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